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Mr. Bpeafcer: Z have repeately said 
' tiutt the natter of law and order is 
entirely in the hands of the State Gov­
ernment There are Assemblies there, 

.'and there are Members there who are 
‘ r̂epresenting smaller constituencies 
than we do here. 12, on account of 
any particular action on the part of 
the Central Government or at the 
behest of the Central Government 
anything has been done, then that is a 
different matter, but I have ascertain­
ed from the Central Government that 
no such circular has been issued. It 
may be unfortunate that these inci­
dents have occurred, but it is for those 
hon. Members to take it up there. We 
have not got any jurisdiction over it; 
we cannot clothe ourselves with 
Jurisdiction over matters over which 
we have none.

Shri Braj Baj Singh: But the Cen­
tral Government could advise the State 
Government.

Mr. Speaker: No, the Central Gov­
ernment have no jurisdiction.

Shri Braj Baj Singh: May I submit 
that as a mark of sympathy for those 
persons who have been killed, I and 
my party Members withdraw from the 
House?

(Shri Braj Raj Singh then left the 
House).

Shri P. N. Singh: As the Union 
Government have failed to advise the 
State Government to institute a judi­
cial inquiry, we are leaving the House 
in protest
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(Shri P. N. Singh, Shri Todav and 
Shri L. Adano Singh then left the 

House).
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PAPERS LAID ON THE TABLE 

Wsnx Paper II Containing! Nora,
MEMORANDA AMD LETTERS EXCHANGED 
BETWEEN THE GOVERNMENTS Of INDIA 
and China during September- 
November, 1999.

The Prime Minister and Minister 
of External Affair* <Shri Jawaharial
N*hrn): I beg to lay on the Table a 
copy at White Paper II containing 
Ntftes, Memoranda and letters ex­
changed between ‘ the Governments 
of India and China during Septemher- 
NtfVember, 1959.

£ Wavr#* vsgita •A '•Rfeite Ttpcs 
ar* available for all the Members, and 
arrangements have been made for 
distribution. [Placed in Library, Set 
No. LT-1634/59].

AltfENDMENTS TO POBUC PUMVH 
(E v ic tio n  or U n a otb ossssd  O ccu ­
p a n ts ) R ou es, 1958.

tfhe Minister of Works, Hoasfng 
and Sapply (Shri K. C. Beddy): X
held to lay on the Table, under sub* 
section (S) of section 13 of the Public 
Premises (Eviction of Unauthorised 
Occupants) A ct 1958, a copy of Noti­
fication No. GSR. 1205 dated the 31st 
October, 1959 making certain amend­
ments to the Public Premises (Evic­
tion of Unauthorised Occupants) 
Buies, 1958. [Placed in Library, See 
No- LT-1635/59].

SuOah (S p e c ia l E x cise  D o ty ) O rdi­
n a n ce , 1959

fhe Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): I
beg to lay on the Table under provi­
sions of article 123 (2) (a) of the 
Constitution a copy of the Sugar 
(Special Excise Duty) Ordinance, 
1959 (No. 3 of 1959) promulgated by 
the President) on the 25th October, 
1959. [Placed in Library, \Se* Na 
LT-1838/39].




